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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH: 
AT HYDflABAD 

ORIGINAL APPLICATIONNOs.1072 of 1993 
AND 

1073 of 1993 

DATE OF JUDGMENT:3rdlSeptember, 1993. 

BETWEEN: 

OA 1073/93 
Ms. JC.Padmjnj 
Mrs. K.Savitrj. 

Mrs. RVSM L&cshrpj 

AND 

The Divisional Railway Manaer, 
Hyderabad (MG) Division, 
My9uxmh& Secunderabad. 

The Gaz. Head Master, 
Railway Mixed High School, 
South Lallaguda, 
Secunderabad. 

OA 1072 of 1993 
Ms. G.Cbamundeswara Bai 
Mr. K.Narsjrnhulu 

AND 

The Divisional Railway,Manager, 
Hyderabad (MG) Division, 
South Central Railway, 
Secunderabad-371. 

Applicants 

Resoondents 

Applicants 

The Headmaster, 
Railway Upper Prfmary School4 
Njzamabad. 	 Respondents 

HEARD: 

COUNSEL FOR THE APPLICANTS: Mr. V.Krishna Rao, Advocate 

COUNSEL FOR THE RESPONDENTS: M. J.R.Gopala Rao, SC for Rlys. 

CORAN: 

HON'BLE SHRI JUSTICE V.NEELADRI RAO, VICE CHAIRMAN 

HON'BLE SHRI P.T.THIRUVENGADAM, $EMBER (ADMN.) 

CONTD. 
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JUDGMNT 

(As per Hon ble Shri Justice V.Neeladri Rao, Vice Chajr-jian) 

The applicants in both these OAs are working as 

Substitute Teachers in the schools under the control of the 

Divisional Railway Manager, Sc'uth Central Railway, Hyderabad. 

They were removed from service by the order dated 22.4.1993 

at the time of the commencement of the summer recess and they 

were re-employed after the schools were opened after the 

summer vacation. These OAs are filed praying for setting aside 

the orders of termination dated 22.4.1993 and for all conse-

quential benefits including continuing the applicants in 

service without disturbance. 

2. 	Thus, one of the relIefs claimed is for salary for the 

period of summer vacation. It is true that the Supreme Court 

deprtcated the practice of tepninating of Teachers at the 

commencement of the summer vacation and again reengaging them 

after the schools are opened jnstead of continuing them ej'en 
v'rai 

for the period of vacation. The etey-oE---the Supreme Court s 

te.long before 22.4.1993, the date of the impugned orders. 

If the applicants approach this Tribunal shortly after the 

orders of termination were received, then this Tribunal would 

have passed appropriate orders in the light of the judgment 

of the Supreme Court. But, having waited till after the entire 

vacation is over and after enjoying the v?cation, the applicants 

had come up with these CA5. the principle, 'no pay, no work' 

is applicable in view of the iaches on the part of the appli-

cants in the delay in approaching the Tribunal. Hence, we feel 

that it is not just and prop' to grant the relief of pay for 

the period of summer vacation in 1993. 

contd. 
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3. 	We already held in ok 354/93 by the Judgment dated 

16.8.1993 that Substitute Teachers are liable to be replaced 

by the Teachers selected in pursuance of the recruitment as per 

the rules,.in regard to which the process Is already initiated. 

But, we also held therein that the Substitute Teachers have to 
44AO-t't 44- 'M be considered for,the remaining existing vacancies and also 

for the vacancies that may arise upto 31.12.1994. If such 

of the Substitute Teachers who may be continued by the commen-

cement of the summer vacation in 1994 in view of the vacancy 

position, they should not be 'terminated for the summer vacation 

in 1994. 

4• 	The OAs are ordered accordingly at the admission stage. 

No costs. 

(Dictated in the open Court). 

f . LC 

(P.T.THIRUVENGADAM) 
MEMBER(ADMN.) 	 VICE CHAIRMAN 

DATED: 3rd 22ptember, 1993- 

- ccgis4 
vsn

'fri.  
To 

The Divisional Railway Manager, 
Hyderabad (M3) Division, Secunderabad 
The Gaz.Head Master, Railway Mixed High School, 
South Lallaguda, Secunderabad. 
The Head Master, Railway Upper Primary School, Nizainabad. 
One copy to Mr.V.Icrishna .Rao, Advocate, CAT.Hyd, 
One copy to Mr.J.R.Gopala RaO, Sc for Elys. CAT.Hyd. 
One copy to Library, CAToHyd. 
One spare copy. 

pvm. 
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IN THE CENTRAL AflIINISTRAnVE TRIBUNa 

HYLERABAD BENCH AT HYDERASAD 

THE HON'IJLE Mfl.JUSTICE V.NEEtADRI RAO 
VICE CHAIRi'4AN 

AN 

THE HON'I3LE MP.AIB.GORTHY ; NE114I3ER() 
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THE HON'BLE NR.k C1-IAIWPASEY}ipp REDDY 
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O.A.No. lom 
ionh3. T.A.No. 	 (w.p. 

Admit%-ed and Interim directions 
issueji. 	/ 

AllcYc4d 

Disposed of with directions 

Di smas1e 

Disrni4ed as withdrawn 

Dismilsed for  default. 
jec4 e4/Qt-c]ered 

No c.rder as to Costs. 
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